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-P1r0.R. Atre, Advocate a 
for the app1jcant; 	 ppears  

f1r-R.p1 Nachan, LDC from Ifldia Security 
Press, Nasik Road is presen on beha1 of Respondents 	He has riled reply today which is taken on 

record and has served Copy of the same on the Advocate Shrj Atre 

5 nce the repjy of RespondBflt5 t has been 
riled in the matter, the 

matter has become ready for hearing However, it is not Possible to fix hearing date in the near future on 
account of Other old pending urgent 
matters. This matter is 
kept on Sina..die list. , thererore,  

Says that at the time of fix9 the 
date of hearing notice may be issued to Respondent No,2 

Notice may also be 1ssued to 
the  Advocate for the applant. 
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PR TUJ 	DT. ii(iof) 
As per direction of tIre 
Hon'ble Vice Chairman dated 
24.8.93,the matter is taken 

up from ine_dje l±st
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Pjxed 
for Final Hearing on  
Issue flOtIc5 to the parties 
as per order dated  
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